HIGH COURT OF DELHLAT NEW DELHI Jou

THROUGH SPECIAL MESSENGER 07272
No. 93 - loSRulesDHC2025 7 Dated: O 5’/01/9-925“
et il
From :
The Registrar General,
High Court of Delhi,
New Delhi.
To
1. The Principal District & Sessions Judge (B LTS &l T ourts, Delhi:
2. The Principal District & Sessions Judge, North= ,éﬁiﬁﬁrict,’:Rohini‘ Courts, Delhi.
3. The Principal District & Sessions Judge, South District, Saket Courts, New Delhi.
4, The Principal District & Sessions Judge, South-West District, Dwarka Courts, New

Delhi.

The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.

The Principal District & Sessions Judge, South-East District, Saket Courts, New

Delhi,

The Principal District & Sessions Judge, East District, Karkardooma Courts, Delhi.

The Principal District & Sessions Judge,New Delhi District, Patiala House Courts,

New Delhi. )

9, The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts,
Delhi, .

10. The Principal District & Sessions Judge, Nosth-East District, Karkardooma Courts,
Delhi,

11. The Principal Distriet & Sessions Judge, West District, Tis Hazari Courts, Delhi

12. The Principal District & Sessions Judge-cum-Special Judge, CBI (PC Act), Rouse
Avenue District Court Complex, New Delhi

13. The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka, New

DD

5o =

Dethi

Sub: Amendment to Rule 3(d)-and Schedule appended to Delhi Judicial Service Rules,
1970, .

SirMadam,

I am directed to forward herewith a copy of Notification F.No. 1/51/2024-
Judl./Suptlaw/100-105 dated 29.01.2025 on the subject cited above, for information and
necessary action.

Yours sincerely,

{Meenakshi Pant)
_ Deputy Registrar (Rules)
Q\C—@G ‘) For Registrar General

- Encl : As above

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JTUDGE (HQs) : DELHI

~-d03¢
No. Wﬁ}é /Rules/Gaz/2025 Dated 1 U FEB 2[}25

Sub:- Amendment to Rule 3(d) and Schedule appended to Delhi Iudicial Service Rules, 1970,
Copy alongwith its enclosures forwarded for information & necessary action to-
1. The Officers of DJS, Central District, Tis Hazari Courts, Delhi,

2. The AQ4J), Administration Branch (LII &III), General, Library, Tis Hazari Courts, Delhi

3. ThePS/Reader to Ld. Pr. District & Sessions Judge (HQs), Tis Hazari Courts Dell:.i .
.~The Website Committee (English / Hindi), Tis Hazari Courts, Delhi. ’ .

5. The R&I Branch (Central) for uploading on LAYERS,

District Judge (Comm.Court-07%)
Officer In-Charge [udicial Branch, Central
For Principal District & Sessions Judge (HQs)
Delhi




Endst. No. {66 = 110 /Rules/DHC/2025 Dated_0 %D ﬂ—Zi‘«O?v;_“

For information and necessary action to :-

1. The Member Secretary, Delhi State Legal Services Authority, 3™ Floor, Rouse Avenue
Courts Complex, Pandit Deen Dayal Upadhyaya Marg, New Delhi-110002

2. The Director (Administration), Delhi Judicial Academy, Integrated Complex for Delhi

Judicial Academy and National Law Univ., Sector 14, Dwarka, New Delhi ~ 110078

The Joint Registrar (Gaz.-1A,1B & IIA,lIB), Delhi High Court, New Delhi.

The Registrar, Exam (Judicial), Delhi High Court, New Delhi.

The Registrar (Vigilance), Delhi High Court, New Dethi.

L e

Deputy Registrar (Rules)
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DEPARTMENT OF LAW JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 28th January, 2025

F. No. 1/51/2024-Judl./Suptlaw/100-105.— In exercise of the powers conferred by the proviso to Article 309
of the Constitution read with Government of India, Ministry of Home Affair’s Notification No.F.1/2/70/DH(S), dated
the 29" May, 1970 as amended by Notification No.F.1/2/70-DH(S), dated the 25% July, 1970 and all other powers
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' enabling him in this behalf, the Licutenant Governor of National Capital Territory of Delhi in consultation with the
High Court of Delhi, hereby makes the following rules to further amend the Delhi Judicial Service Rules, 1970:-

1. Short title and commencement - (6} These rules may be called the Delhi Judicial Service

(Amendment) Rules, 2025,

(2) They shall be deemed to have come into force on the 017 July,

2024.

2. Amendment to Rule 3{d) of DJS Rules, 1970 - In the Delhi Judicial Service Rules 1970, in place of existing
Rule 3(d), the following Rule 3(d) shall be substituted,
namely:-

Rule 3(d) - A person appointed to the Service shall be designated as Civil Judge (Junior Division) or

Judicial Magistrate of the First Class or as Civil Judge (Junior Division)-cum-Judicial
Magistrate of the First Class in accordance with the duties being discharged by him for the

time being,
3. Amendment to schedule appended to DJS In the Delhi Judicial Service Rules 1970, in place of existing
Raules, 1970 - Schedule (under rule 4), the following Schedule (under
rule 4) shall be substituted, namely:~
SCHEDULE
(Undcr rule 4)
i Civil Judges (Senior Division) (25% of cadre strength)
This will include -
()  Senior Civil Judge-cum-Rent Controllers i1
(i) Additional Senior Civil Judges-cum-Judges Small Cause Couris-cum- 11
Guardian Judges
(iii)  Chief Judicial Magistrates 12
{iv) Additional Chief Judicial Magistrates 15
(v)  Additional Rent Controllers 11
(vi) Administrative Civil Judges 11
(vil) or any other officer who may be designated as Civil Judge (Senior 50
Division)
Sub Total 121
2 Civil Judges (Junior Division)
This will include Civil Judges/Tudicial Magistrates of the First Class. 361
Total 482

By Order and in the Name of the Lt. Governor
of the National Capital Territory of Delhi,

REETESH SINGH, Principal Secy.
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